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SHRI ClnRANJI LAL 
SHARMA: 

Will the Minister of WOlUC.S AND 
HOUSING be plea8ed to state: 

(a) whether 10,000 acres of D.D.A. 
Land has 'been grabbed up; 

(,b) if so, what were the main 
reasons for the same; 

(c) whether any enquiry has been 
ordered or conducted; 

( d ) if so, tthe details of the same; 
and 

(e) action taken against those held 
responsible? 

THE MINISTER OF WORKS .AND 
HOUSING (SHRI P. C. SETHI): (a) 
to (e). The information is being col-
lected and will be laid on the Table 
of the Sabha. 

Goveftunent Aecommodation 

4106. SHRI DAYA RAM SHAKYA: 
Will the Minister of WORKS AND 
HOUSING be pleased to lay a state-
ment showing: 

(a) the total number o'f Central 
Government employees who have 
completed 15 years of service in 
Cateb'ory 'A', 20 years in Category 
'B', 23 years in Category 'C' and 25 
years in Category 'D' but have not 
yet been allotted Government accom-
modation; 

(b) priority dates likely to be 
covered in each category; 

(c) the total number of Govern-
ment Gervants whose priority dates 
are upto December, 1954 in Type 
'A', 1957 in Type 'B', 1956 in Type 
'C' and 1955 in TYPe 'D'; and 

(d) the priority date upto which 
Government will be able to provide 
Government accommodation to the 
Government servants mentioned in 
part (c) above category-wise? 

THE MINISTER OF WORKS AND 
BOUSING (SHRI P. C. SETHl): (a) 

The number of such employees await-
ing General Pool in Delhi is as urider: , 

Those with 15 years of service 
for category 'A' . 882 

Those with 20 years t1If service 
awaiting allotment for type 'B' 1861 

Those with 23 years of service 
awaiting allotment of type 'C' 1791 

Thop:e with 25 years of service-
awaiting allotment of type D. None. 

., 

(c) The m mber of employees \vho are 
awaiting allotment in the Ge eral Pool at 
Delhi i) as .under : 

Typ~ .Date of priority ~ Number -----._.-...----_ _....._ ----
A ~ 1-12-64: 

B 3 1 - 12 - 1 957 

C 3I-12-1956 

D :P-12- 1 955 None 

---------
(b) and (c). As no specific date 

in this regard has been indicated, it 
is not possible to furnish the infol:"mn-
tion. 
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Functioning of Regional Committees 
and Achievement Audit Committees 

under leAR 

4108. SHRl A. T. PATIL: Will the 
Minister of AGRI,CULTURE be pleas-
ed to state: 

(a) whether many high-level bodies 
conGtituted fOr guiding agricultural 
research and education have been 
dormant for the past one year Or SO 

and that the Eight Regional Commit-
tees set up in 1975 have not nlet at 
all and that the Achievement Audit 

Committees are not fUnctioning; 

(b) \vhether the recommendations 
made in 1978 by the Review Com-
mittee on Agricultural Universities 
headed by Dr. M. S. Randhawa have 
not been implemented 813 yet; 

(c) ,vhether as a result of derelic_ 
tion of the aforesaid duties by the 
Indian Council of Agricultural Re-
search, several scientist') working in 
the I.C.A.R. started leaving the ins-
titution causing thereby an erosion 
dt. .scientific knowtedge and expe-
rience in the institution; aDd 

(d) if so, the action Government 
propose to take in the matter? 

THE MINISTER OF AGRICUL. 
TURE AND RURAL RECONSTRUC-
TION (SHRt BIRENDRA SINGH 
RAO): (a) No, Sir. None of the high-
level bodies constituted for guiding 
agricultural research and education 
had been dormant for the past One 
year or sU. 

The eight Regional Committees set 
up in 1975 have met 25 times till June. 
1980. Ten AchievEmlent Audit Com-
mittees are fUnctioning. Three more 
Achievement Audit Committees have 
been constituted. 

( b) Immediat€:'ly On receipt of the 
report of the Review Committee nf 
Agricultural Universities headed by 
Dr. M. S. Randhawa. it was forwarded 
to the Universities by the reAR and 
by Minister (Agriculture and Irriga-
tion) to all Chief Ministers. Recom-
mendations of a financial nature which 
exclusively concerned leAR were in-
corporated in the Sixth Plan proposals. 
Other recommendations have been 
regularly reviewed in the Vice 
Chancellors' meetings held twice a 
year and also in the regional com-
mittee meetings. Some of the recom-
m&ndations which would require ap-
proval Of the State Governments and 
involve amendment of Acts and Statu-
tes haVe been communicated to the 
respective state Governme'llts. 

(C) and (d). No, Sir. In the light 
of the new personnal policy enuncia-
ted below, there is no reason for 
scientists working in leAR to leave 
thf! organisation causing anY erosion 
of scientific knowledge and experience 
in the institution. 

I.C.A,R. bas devel'Oped a new per-
sonnel system and the Agricultural 
Research SE:Tvice was started tram 
1-10-1975. Three of the most signifi-
cant features of the new personnel 
policies are:-

(i) No scientist needs to move 
hereafter from his/per field of'sPe-
cialisati'On just for tI~e sake of an 




